To Regularize the Un-authorized Colonies

233. Shri Ram Kumar Gautam, M.L.A.: Will the Urban Local Bodies Minister be
pleased to state whether there is any proposal under consideration of the
Government to regularize the unauthorized colonies in the State; if so, the time

by which these are likely to be regularized?

Sh. Anil Vij, URBAN LOCAL BODIES MINISTER

Sir, there is no proposal under consideration of the Government to regularize the
unauthorized colonies. However, the Government under the Haryana
Management of Civic Amenities and Infrastructure Deficient Municipal Areas
(Special Provisions) Act, 2016, has already declared 685 colonies in the State as
Civic Amenities and Infrastructure Deficient Area. Further, if any proposal within
the time period of validity of the Haryana Management of Civic Amenities and
Infrastructure Deficient Municipal Areas (Special Provisions) Act, 2016 will
received from the competent authority, then the same will be examined as per
the laid parameter and if found in order, the colony will be declared as Civic

Amenities and Infrastructure Deficient Area.
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